CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH ))

MeA+73/88 & M.A.782/98 in
Q. A, NO./96/91

T.A. NO.
DATE OF DECISION_ || - | — X000
Devjibhai Kanjibhai Jivabhai Petitioner
Mr .M.MesXavier Advocate for the Petitioner (s
Versus

Union of India & ors, Respondent

Mr.R.MgVin Advocate for the Respondent [s!
CORAM
The Hon'ble Mr. v, RAMAKR ISHNAN VICE CHA RMAN
The Hon'ble Mr, A.S.SANGHAV I MEMBER (J)

JUDGMENT

,  Whether Reporters of Local papers may be allowed to see the Judgment ¢ F
2, To be referred to the Reporter or not ? ~
¢, Whether their Lerdships wish to see the fair copy of the Judgment ¢

4, Whether it needs to bas circulated to other Benches of the Tribunal ¢ ~




: (9

Devjibhai Kanjibhai J ivabhai,

Add: Neaar Akhlol Mandir,

Indera Nagar, Vartej,

Bhavnagar. Applicant

Advocate Mr.M.M.Xavier
Versus

1. Union of India, Through :
[ts General Manager,
Churchgate, Bombay, notice to
Is to be served through DRM,
W.R. Bhavngar division,
Bhavnagar.

2. Bridge Inspector,
W.Rly. Junagadh.

3. Permanent Way Inspector,
W.Rly., Dhola Junction.

4. Brijeshkumar Harishanker,
casual labouer CIOW-BVP.

S. Dinaker Bachubhai, Substitute,
Gangman, under Asstt. Engineer,
W.Rly. Bhavnagar Botad.
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6. Mohmedmiya Abumiya.,casual laabourer
under Asstt. Engineer, W.Rly.,
Bhavnagar division,
Junagadh. Respondents

Advocate Mr.R.M.Vin

J UDGMENT
IN
M.A.73/98 & M.A. 782/98
IN
0.A.NO.96 /91

pt. 1] l2ees

Per Hon'ble Mr.A.S.Sanghavi : Member [J]

The applicant who claims to have
worked as a casual labourer between the period
from 23.1.81 to 20.12.81 and 28.2.86 to 25.9.86
as Khalasi in BVP unit has moved this O.A. for
direction to the respondents to prepare and finalize
the seniority list of casual labourers in terms of the
circular issued by the respondents and also to engage

the applicant on the basis of the seniority list and on
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